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DY THE CEMTRAL ADMINISTRAT IVE TR IBUHAL, JATFUR  BLNCH, JAIPUR .

Dote of pezicion: 91 2enp

chA 320/
M.L.Ajmera, Sr.Accounts Officer in the 0/0 Chief General
Minager, JaipurTelecom, Jaipur.
«+s Applicant
v/s
1. Union of India through Sscretary, Ministyy of
Cobmunications, Sanchar Bhawan, New Delhi.
2. Chief Gensral Manager, Telecommunicaticns, Rajasthan
Circle, 3ardar Fratsl Marg, Jaipur.
s« Respondents

CORAM:

I‘IC’I“! (‘S‘LE P" " ou .A-OAU“\F‘T-L'&-L‘l 'J DICL:‘-L N}EI\’BER
HON'SLE MR LGOPAL SIMN3H, ADMINIZTRATIVE MOMSER

For the Agplicant ees Mr.p.p.Methur,
prozy counsel for
Mr .R .N.MAathur

For the Respondents .«s Mr Hemant Gupta,
pr-‘"' counsel for

CRDER

PER HON'SLE MF .t.’"F AL STMGH, ADMIWISTRATIVE MEMSER

In thisz applizakiocn u/3 12 of the Agdministrative
Tribunals act, 198%, the applicant, M.L.ajfers, has prayed

tt ing aside the ordser Jated 1.5.98, at

M

for gquashing 2n3 s

Anneruare A/1, and £or a dirzction o th: raspondents not




LN

it apprepriate to reproduce the ssme for kztkter apprecilation

" of the cagse :-

"(4) procedare o he followew when disciolinary
proceeding is initiated against a Government servant
cffisiating in a higher post on ad hoo bhasis.e= The
guest ion whether & Government servank appointed to
a higher post won ad hoo bazise chould be 2llowed to
continue - in the ad hoc appointment when a disciplinary
proceeding is init iated against him hag pkeen oons idered
Lty this Departnenk and it hes been decided that the

oo coedure outlined ke low ghall te followed in such
cases -

(i) where an appointnent has been made purely on
ad hoc biasis against a short-term vacancy 2r a
leavye veocancy <r if the Governrment servant
appointed to officiate until £urther orders
in any other circumstances has held the
appointnent for a peridd lscss than one year;
the Governient servent shall be reverted to the
post held by him substantively or on a regular
tazis, when a disaiplinary procseding is
initizted cgainst him.

(ii) where the appointnent was required to bz made
on ad hoc basis purely for administrat ive rewsons
cther than 2gainst a short~term vacancy or a
leave vacancy)and the Government servant has ‘
he ld the appointient f£ci more than ons year, 1
any disciplinary proceedings is init iated ag=2inst
the Covernmznt servant, he nesd not he reverted
to ithe post held by him only on the qround that
disciplinary procesding has been init lated
against him.

Appropriate action in such eczses will he taben
depending on the outcome of the disciplinary case .

(GeTe,DP.Te, 0MN0.11012 /906K akt . (a),dated 24th
December, 1986 .)"

T

6. The learn=d =muns=1l for the recpondents brought to

our not ice a cireular of 1982 regarding dealing with a case
of ad hoo promction whien an =mployse iz b2 ing proceeded
against in a departmental ingquiry. We have carefully

~rns idered the circular apd we £ind that it is no applicable
!

to the czse in hand.
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7. In the light of the prwision, reprdduaced above, we

are of the view that the action of the rezpondents in
reverting the applicant to hiz substant ive post of Accounts
Officer is not sustain2ble z2nd, ther=sfore, dzz:zrvas tO be

guashed .

8. In the result, the 02 iz xllowed and the impugned
order dated 4.5.93, at .’-\ﬁnext.tre A/1, is guashed and set
asije. The applicaht wonld continue t£2 hold the post of
Senior Accounts Offic-er till a regularly selzcted candidate

s Aapipointzd on the post . WO opder as to cosStsS.
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